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mdustria] houses aie on a regular
visit to ‘this House. Not only they
ere lobbying with the Members but
they are also interfering with ques-
tions. 1 was told sometime Dback
when a question abour a particular
industrial house wag put, he had
even approached a Member. Thig is
going on, this is @ very unfortunate

situation  This is Parliament, and
we are tree to ask guestions, we
are free to make our views. This

is not a place where lobbying should
be done by the representatives of
the industrial houses But this i
taking place, By industrial house, I
mean, Indian Industria] houses and
foreign industrial houses. There-
fore, some method hag {o be found
out by the hon. Chairman and hon.
Deputy Chairman to ensure that
these people are not able to visit
this House regularly. I am ‘told
that they are even sitling in the
rooms of =ome officials. I am told,
I am not sure. Enquiry should be
done. They are even sitting in
some of the roomg of some officials

and maintaining their lobbyir_zg,
their contact, their communication
just to ensure that they are not

praperly hooked, their cages are not
cxpesed, their role is not being pro-
tectnd against or eriticised. It is
a very peculiar thing. We don't
permit lobbying in the House or
around the House. We do not per-
mit it. Therefore 1 will request
vou. Madam, to take  steps <o  that
the lobbving by representatives of
financial intevests particularly of in-
dusirial houses i; stopped here and
now

THE DEPUTY CHAIRMAN: Mr.
Jaipal Reddy, you also have some-

thing to say?

SHRI GURUDAS DAS GUPTA:
Just a minute, I wish the Members

also becamp vigilant. We should
not rfve passes to everybody we
like. We should scrutinize them.

How can they get access to #t”

e - -

e e e e e ®
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SHRI S. JAIPAIL, REDDY (Andhra
Pradesh): While associating myselt
with my hon. colleagues, I would
Itke to point out that I find some of
them, even in the Library and they
get prior intimation about questions
put, and sometimes they are able to
obtain answers. Wa find all kinds
of charucters. I am not referring to
security men who have to necessarily
lumain anonymous in the interest of
security. T have no objection to
tbat. But I am referring two lobby-

ing, 1 think it is very imporfaat
that our officers must remain alert,
our Members also remain alert.

THE MINISTRY OF PARLIAMEN-
"ARY AFFAIRS (SHRI VIDYA-
CHARAN SHUKLA); There used to
be one Ethics Committee in the
House, I think we should revise it.
We should revive that Ethics Com-
mittee for any such complaintg be-
vause we are interested  in upholding
the dignily of the House and the re-
putation of the House and any such
complaints and doubts that come up
teiore the House should be put be-
fore the Ethics Committee gnd them
-ction should be taken according to
the advice of the Ethjes Committes
[~ the hon, Chairman op this matter
1 think such a revival of the Ethics
C ¢cmmittee s importanpt.

SHRI GURUDAS DAS GUPTA:
Tis Commiltee should be revived
and all parties should be represented
and effective steps should be taken
to stop, stop absolutely this kind of
lobhying.

SHRI S. JAIPAL REDDY: Madam.
during Nehru's time, one Member of
Parliament was expelled merely on
the ground that he took Rs. 5000/-
1 think it is very importang to have
an Ethieg Committee, We never had
one, in those days past we never
reared one. Now. we badly require
a Committee on Ethics,
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SHR1 TRILOKI NATH CHATUR-
VEDI (Uttar Pradesh): While speak
ing on Lokpal Bill or the Ombuds-
man Bill made by my friend, I had
myself made this
this Committee must be set up, I do
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suggestion that

not think thai at any time a Com.-
mittee of this kind existed, But if
it existed let this be revived, But 1
made thig
As far as | know, no such Committee
existed but this was the suggestion
which I made here and alse made
pefore the hon, Speaker when there
wag a discussion outside about the
working of the Standing Committees.
What is the use of
Commitiees when a lot of

suggestion much earlier,

many Standing
misdemei-
nou‘rs go unnoticed and all kinds «f
allegations come in the press about
Members of Parliament and the
things they do or they do nol do
referred 10
the House?

many of which are
on the floor of

st TrS{ WY (IFALHRW) 3T
garafy wgEar, WAl @ET F AT
Fer &  wfearel #Y gRer, 3w A
afet st W Y ogesr & A W
qrE-aE gs | AfeT AW UW
gfrardy #ars ST @y, W AT AT
¥ & ogEy A @ifm w W
fr 23 arda ¥ 3T & W CROAT
FAT . (FETE)

gt
A

ol a8 FWA 8%

Y ow &=’ ; fTW, ¥4 FA Al
gfrd 1
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wRER TR FET, TAEE 91 W T
CEAE LA

Wy wret wew€ | afew § Y gv-
FAT FT YT AAT ARATE . (FAIAR)
far & at1 ®H AT AE wT.
(srtae)

gayEate
. (saEe)

ag 915 H 18 &0

= wret mewy - afew mEl a%
aar & wfeardd, \mEETa @it &
Faffaat &1 grar F aRk ¥ g
Aawdt AT g ag wrE Foaw
T F & oSt fw ogard wr ArEe
¥ ¥ Houw ool &, QEY v owL
(rxena) Sod arad § 3% AWA
Tegi A {0 § fF fawgws g g,
gragwr gur € afea fedt same
(cwma) A& fFar wmw o d
(=erreresr)

THE DEPUTY CHAIRMAN: You
cannot speak on every subject at the
same time. Just one second, please.

sy e wET ;7 fawer wEar
fx s Sut & wiAATE ates . |
(ererereer)

THE DEPUTY CHAIRMAN:  One
minute, please. Nothing is gojng on
record till he listeng to me. Please
sit down,

Wt ow g gg. . (HEUT)
qmi or @ g, . (SweET)
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" THE DEPUTY CHAIRMAN: You
do not know the rules of this Hoyse.
Mr. Md. Salim was permijtted to
raise the issue in the House. Then,
I allowed the othe; Members to
speak as they sought my permission,
If you are concerned about my other
issue, I will permjt you. But before
that, I have o make some comment
on this issue because the Minister of
Parliamentary Affairs jg here. (Inter-
ruptions) I will permjt you, bui not
on this. (Interruptjons) First, let
me make my comment on this. I will
permit you.
come tg my room. 1 will tell you
how we function in this House

289

If you like, you can

£
that it becomes easy for you.

st TR qeAT: | fqg «ver ar
a@t & @ e ) d ATy g8 &l
Fgt s § 5 wwmfw Al wew
&) v wEww 3 R ¥ feuww
frar o1 awar § W SAfEew A
Aawgi av g & Fgar § v oww
g afFme o @ oAdl am 7
afmari f a9 FOE. . ()

saeqmafa - WY wm Sfsw

st o WY @faeE # aE
Fd & sW #a § 5 wwbww A
arft, S 3, W gRE SFfaw agl
ardYy. .. (sa=er)

THE DEPUTY CHAIRMAN: Don’t

get agitated. Don’t get agitated.
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means that yon should give
ing what you want
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in writ-
to say. We do
not have any method of reading your
mind. I wish we had. We do nnt
have that kind of a device. When
Mr. Md. Salim was speaking, M.
Gurudas Das Gupta was raising his
hand. Whep I asked him whether
he wanted to speak on the same sub.
ject, he sajd ‘Yes'. Similarly, Mr.
Jaipal Reddy was also raising his
hand. When I asked him whether
he wanted to speak on the same sub-
ject, he sajd ‘Yes’. Then, I allowed
them. When I asked you whether
you wanted tg speak on the
subject, you said ‘Yes’.
ted you.

same
I permijt-
If it was not on the same
matter, if you wanted to speak on
a djfferent subject, I would have
‘Don’t worry; I will permit
Still we have got some time
the

low you.

said:
you'.
before lunch-hour, I can al-
Don’t get agitated. We
have already had a number of agi-
tations. Enough of it. It is enoygh

for today.

SHRI GURUDAS DAS GUPTA:
Madam, the hon. Minister made a
commitment.

THE DEPUTY CHAIRMAN; That
is why I wanted to comment. Other.
wise, I would have permitted him.

1 did not, because I wanted in com-
ment on it.

Mr. Raaj‘ Babbar, I would like to
point out to you that in this very
House, one Member had rajsed the
issye. It was Mr. Vijren J. Shah.
He wag threatened. The then Chair-
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man accepted hjs privilege motica.
Therefore, we protect the rights of
ihe Members to raise various jissues.
In this case, the matter came before
the Privileges Committee, before me,

Now, since Mr. Md. Salim has
raised the issue and several others

have supported it, if something is

happening within the precincts of
Parliament, if some lobbying is
going on, if some unauthorised people
;zlre roaming arouynd—I dg not know
because I hardly go out of my room,;
not even to the Central Hall—we will
find out. As the Mijnister of Parlia-
mentary Affajrs, Mr. Shukla, men-
tioned about having an Ethics Com-
mittee, we will thjnk about it. We
will find out, I will  discuss it
with the Chiarman and find gut what
he says about it. We will djscuss
it with the Memberg and the leaders
of the varjous parties alsp and find

some way ¥ 19 FNAC |

Y T "L ;. AW S9-
garafa Wy, ¥ fod uy agw
g wr § & ouwg oo gfend
qqiE g, A 9gd eX ¥ g9 @
s @ a e znfed B ogx
qATE W WEE  OWiEE Hev
ot ¥ fewr, s @@y #F oy @
it ¥ SEw @ & g
afws fod o Tig #8 wET g

wifs o g d Tic 8, ™ agd

wild g g ¥ Rfew ¥ an
¥ oo ag gy Wy off, & g
gl g faoaiww st w0 -
fesg w1 g &9 7 fog age &rd
AT ¥ fw g v Twaw ¥
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g, 7€ 7g W ¢ fr txtaaa &t fa=
F AG AT I, ws wz @ & fr
T qT GLFAAGE T Ed HY Frga?
¥ ug wgA W ¢ R s
T wiw At vy § 5 osw =
Fr fregs g &, AW g9 g
ar ag fow &% w9 g & ? ag
FE WEF ux T T gE @
F oga@ A8 gw g7 wfez
oAt F wig gEEnr g 21 ar
S TEMET & I ONW T @y wu
g0 s sfevw gt wn € S
FIA AT W T AT I AWM TS
g f ug s @y wwr g, famer
FNT TE SEOAT g ¥ v feu
g, a9 W o Afew FwR
T gT E | F Y ager wE
LU Gl I R
ST 3 @ &, °IEr W OSEI¥ 3§
FXH A 7§ F oS HIgwT
H @ AW @Y q O F

v @gw  aga afwr,
HOR qF AT T F4L T
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RE;: CANCELLATION OF FLIGHTS
TO IMPHAL
SHRI W, KULABIDHU SINGH

(Manipur): Thank you, Madam De-
puty Chairman, for allowing me {o
make  Special Mentjon on a matier
of great public importance. it is
shout cancellation of air-flights to
Imphal.

The capital city of Imphal was
connected with the natjonal capital
of Delhi for more than 11 years since
1979 till February 18, 1990 when the
A-320 Bangalore ajrcraft crash took
place. When the daily flights were
thus cancelled thereafter Imphal was
cohnected with Guwahatj and Delhj
by a thrice-a-week service and with
Calcutty by a dajly service.

The matter was rajsed intermit-
tently. by me in this august House.
Minister after Minister of Civil
Aviation gave assurance that the
dajly flights to Imphal via Guwahatj
from . Delhj would be resumed when
the ,grougded A-320 ajrcraft would
be “operated. '
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[The Vice Chairman (Shri Md, Salim)
in the Chair]

I believe that most of the seven-
teen grounded A-320 aircraft have
been made operational already by
now. The question now is; why even
the daily flights from Calcutta to
Imphal and back have beep reduccd
to five times a week? Monday and
Saturday flights have been cancelled
since 7.8.95. The route is Imphal-
Dimapur.Calcutta. Gywahatj has
been {otally cut off from Imphal now,

I called on the then Civil Aviation
Minister Shri  Harmohan Dhawan,
some time in June 1991. He gave me
na assurance that the daily fight
from Delhj to Imphal via Guwahatj
would be resumed ag soon as possi-
ble as and when the availabjlity of
ajreraft would improve. I am refer-
ring {o his letter dated 2.7.91.

When the Civil Aviation Ministry
was piloted by Shri Madhavrao Sci-
diaji in late 1991 the matter was aga-
in raised some lime in QOctober, 1891,

Shri Scindiaji in "his kiné ‘letter’ -af--

dressed to me dated 21.11.91 fully
recognjsed the need for augmentiing
the frequency of the service in  t{his
sector. Let me quote Shri Sein-
diaji:

“We will gjve serjous considera-
tion to augment the frequency
furthey as soon as we have more
A-320 aircraft in hand with the
progressive completion of the trai-
ning of the pilots.”

Then agajn on 21.2.93 through a
Specigl Mention, I raised the matter
of the need to resume Imphal-Gu-
wahati-Delhi air service. The hon,
Minister of Civil = Aviation,
Shri Ghulam Nabi Azad was pleas-
ed to reply by his letter {o
dated 7.2.1994. He referred to crew
and other operaticnal constraints
and sajd that the Delhi-Impbal link
~ould not be reintroduced as yef.

me

s



